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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, 

1. T. Kannappan, 
S/o. Theepanjan, 

Original Application No. 95 of 2023 (SZ) 

Tsunami Quarters, 
Thazhuthali kuppam, Chevyur, 

Kancheepuram. 

2. D.Moorthv, 
S/o. Duraikannan, 
Tsunami Quarters, 
Thazhuthali kuppam, Cheyyur, 
Kancheepuram. 

CHENNAI 

Rep by its Memnber Secretary, 
1. The Tamilnadu Coastal Zone Management Authority, 

No. 1, Jeenis Road, Panagal Building, 

Email : tndoe@tn.nic.in 

Vs. 

Ground Floor, Saidapet, Chennai-600015. 

Phone : 044 -243365 

2. The District Collector, 

Chengalpattu District, 
GST Road, 
Chengalpattu - 603001. 
Email : collr-cpta nic.in 

Phone : +91-044-27427412 

.Applicants 

CHENGALPATTU 

.Respondents 

INDEPENDENT REPORT FILED BY THE DISTRICT COLLECTOR, 

I, S.Arunraj, S/0. R.Samuthira Pandiyan, male, aged about 31 years 

residing at the Collector's bungalow, Chengalpattu, discharging duties as 

District Collector, Chengalpattu, do hereby solemnly affirm and sincerely state 

as follows: 

DISTRICT COLLECTOR 
CHENGALPATTU 
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It is submitted that one Thiru..P. Kannappan, 8/o.Theepanjan and 
Thiru.D.Moorthv, S/o.Duraikannan have filed Original Application No.95 of 
2023 (SZ) before the Hon 'ble National Green Tribunal, Southern Zone, Chennai 
With the praver to direct the Respondents 1 and 2 therein to demolish all the 
1llegal constructions raised in survey No's.482. 483, 484, 485, 486, 487, 488, 
496, 497, 498, 499 of Paramankeni village and Survey No.241 of 

Mudaliyarkuppam village, all of which fall within the CRZ III-Zone as per the 
approVed CZMP and to remove all construction debris, wastes, materials and to restore the area to its original condition. 

It is submitted that with regard to the aforesaid issue of encroachment made on the CRZ area along the beach in Survey Nos.482, 483, 484, 488, 498 etc., of Paramankeni Village and Survey No.241 of Mudaliyarkuppam Village in Chevur taluk of Chengalpattu district, an initial report incorporating the details of encroachments made, had been submitted to the Hon'ble Tribunal bv the District Collector in his "independent report." Dated:13.03.2024. 
Now, in pursuance of the order of the Hon'ble Tribunal 

Dated:14.03.2024, necessary enquiry reports have been obtained from the 
subordinate officers. From the reports received from the field officials, the 
following facts and circumstances could be made out. 

1. Three number of buildings as specified hereunder, have becn built 
on the CRZ area in the above village. 
S.no Survey no 

1. 

2. 

3 

498/1A5 

Extent 

498/1B4A1 0.15.05 

488/6D 

in Ares 

0.29.50 

0.18.83 

Classification Patta no and name 

Ryot punjai 
Ryot punjai 

Ryot punjai 

of the patta holder 

2559 Raguram 
2526 Gnanasekaran 

Devadas 

2501 

Vetriduraisamy 

DISTRICT COLLECloR/4b) CHENGALPATTU 
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2. The electricity connection given to the above three buildings were 

disconnected by the TNEB officials pursuant to the direction of 

the Hon'ble Tribunal in its order dated: 14.03.2024. 

3. From the enquiry it has become known that out of the aforesaid 

three buildings, approval has been granted by the Paramankeni 

Village Panchayat only in respect of the building shown in serial 

no.1 in the above table vide the proceedings of the Panchayat 

President of Paramankeni Village Panchayat in Rc.No.2 / 2023/ 

O0.EE.SE, Dated:28.07.2023. 

4. The buildings shown in serial no.2 and 3 of the above table have 

not been granted approval by the local body concerned. 

It is submitted that from the enguiry it has become known that one of 

the land owners Thiru.Raguram has obtained an interimn stay order from the 

Hon'ble High Court of Madras in W.M.P.No. 15117 of 2024, against the notice 

in Form III issued by the Deputy Director of Town and Country Planning, 

Chengalpattu as per the provisions of the Tamilnadu Town and Country 

Planning Act, 1971. 

The foregoing facts and documents related to the enquiry conducted are 

submitted for the kind consideration of the Hon'ble Tribunal and for further 

orders. 

DISTRICT COLLECTOR 
CHENGALPATTU "(66) 
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VERIFICATION 

1, S.Arunraj, S/o. R.Samuthira Pandiyan, Hindu, aged about 31 years, 

District Collector, Chengalpattu verificd the contents of above paragraphs 
which are believed to be true to the best of my knowlcdge and I have not 

suppressed any material fact. 

Verified at Chengalpattu on this the -th of July 2024. 

DISTRICT COLLECTOR 
CHENGALPATTU 
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